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0.A, 325/94. Dt. of Decision : 0B=-02-1995.

ORDER

0 As per Hon'ble Shri A.V.Haridasan, Member {Jud1.) 0

The applicant Shri N.Masthan Reddy yas seiected
f. and appointed as Extra Departmental Delivery Agent, Ravipadu S50.
He was selected in a regular pgiﬁ'of Selection and took over
as EDDA on 05-02-1994, He received a letter dated 09-03=-1394
from the Sub Divisional Inspector (Postal), Narasaraopst
/'YM"& '
by which hs uasbggzéﬂed that as per instructions contained
PR

in le;ter dated 02~03-~1994 of the Supsrintendent of Post
Offices, Narassracpet Division, the applicant's selsction

Cr de
as £DDA had to be sat aside and asked to show cause why his
~ ;

services should not be terminated. The applicant in ;;;ponSB
to this letter requested the Sub Divisional Inspector to

give him a copy of the lstter of the Supdt. of Post Offices,
so that, he might understand on what ground his selection and
appointmant was found fault with., In reply to this letter

the Sub Divisional Inspector by the impugned order dated =
19-03—19?4 informad the applicant that as his sslection aﬁ?
appointmént ués in not order, his sarvices have to be termiéated'
and that.his renquest for supply of a copy of the SPO0s letter
gannot be ageedsd to. Under these circumstances the applicant
FPiled this application impugning ths aption of the respondents
in depiding 'to terminate his sefuice, on the ground that ths
termination of his ssrvices without disolosingrpim egan tha

=

ground on which it wzs done is grbitrary, irrational and

-

opposed to the prinmciples of natural justige. Though sufficiesnt

time yas grantgy to the respondents, the respondents did not

file any reply,,%ﬁgégh—%he—apﬁlingﬁinn was admitted. However,

persuant to an ihterim order dated 21-03-1994, tha applicant

was allowed te continue in sgrvice.

-




-

“mgritorious thanm all the other candidates who were considered,

spr . )

==
2. In the mesan uhile{ one Shri G.Koteswara Rao, who
was one of the contestant for fhe post of EDDA filed 0.H.No.
831/94 in which the applicamt in the case is also arrayed as
one of the respondents. The applicant in 0A.831/94 had

L3

contended that considering his gualifications, community status
and all ogher aspecés,the defgérued to be selécteé and
apeoingad.‘ The qfficial‘pquqnqaqt; in that case and the
applicant in this cqsezwho was the 2nd respondent in 0A.831/34

Piled reply statement in that application, That application
C . : }

is being disposed of by a sEperate order today itself.

Je The dspartmental representative i8 present to assist
the Sr.CGSC, who appeared for the respondants. The file

_ _ s ophhrénd”
ralating to the selectiankhas also besen produced. From the

file, it is svident that the applicant hadlobtained better

marks in the SSG Examination than the other#ligiblé candidates

who were considsred. Thsre is no indication as ta why this
selection mads was found fault with by the Supdt. of Post

Offices, Even as on today the letter of the Supdt. of Post
Offices dirsecting the cancellation of the appointmsnt of the
applicant he s not mme to light. Under these circumstances

especially, when :the applicent is eligible gualified and more

we are of the considered visu that the cangellation of the
appointment of ths applicent without gisclesing him the ground
for such g décision is arbitrary, irrational and vunsustainabls,

On this simple ground this application iz:;jgbie to be allowed

4, In the result, this application is allowed and the
¢mpugned orders of the respondents are sset aside and the
respord ante are directed to allow the applicant to continua

in service as EDDA. There iS no order as tc costs.,

(A.V.Haridasan)
Member (Judl.)

Dated : The 8th February 13995.
{(Dictated in Open Court)
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